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(b) whether t ~ said firm wlS doing this 

with the c· mnivance of the personnel of 

Mining Department; and 

(c) if sn, whether Government would 

make an enqiry and punish those who are 

responsible for t his Ins. ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINFS AND ME-

TALS (SHRI JAGANATJ-I RAO) : (:t) 

to (e). Information i, h"ing c"lIccted f"'m 
the State Guvernmelll :'uthurities and will 

be laid on the Table of Ihe House in due 

course. 

PAYMENTS OF FILM ARTISTS THROUGH 

L. I. Co POLlClfS 

9229. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of FINANCE 
be pleao;ed to refer 10 I he reply i ~n 10 

Unstarred Questi"n No. 1112 on the 28th 

July, 1969 and state : 

(a) whether Governmcnl hnvc since con· 

sidered the Memorandum submitted by the 
Film Producers' Guild of India reg"rdi •• g 

~t m of deferred payment "f Film·Arti,,, 
through Life Insurance policies in I))'der 

to minimise the evil of unaccuunh:d ITIO:H:Y; 

and 

(b) if so, the. decision luken t hueun and 
the reaction of Government theret,)1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI> : (a) and (b). The matter is still 
Imdcr con\ideration. 

EXISE DUTY REALISED FROM FILM 

INDUSTRY 

9230. SHRI JUGAL MONDAL : 
SHRI ARJUN SINGH BHA· 
DORIA : Will the Minister nf 

FINANCE he pleased to state: 

(a) the amount of Excile duty coller.ted 
annually during the last three years on 

Raw films; and the rhotel gnods required 
by the film industry: 

(b) the help given by Gelvernment tel the 

I"dian Film Industry by way of finaneo or 
relief on excise duty during the s"mo period: 
~n  . 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI) : (a) Raw films were subjected 

to Centn,l Excise duty for thz first time with 

effect from 1-3.1969. The amount of duty 

realised during th·c month of March, 1969 
was Rs. 59,000 and Ihe amount of duty 
realiscd during the financail ~r 1969·70 

w~  Rs. 9,69,000. 

The r ~i()n "photo goods required 

hy the film industry" is too wide in its scopc 
('lermil a rrecise rerly hcing given. 

(b) The Film Finane.: Cnrpol'iltion set 

up in March, 1960, dishurscd during the 
period L"JIded December, 1969, loan' 
amounting to Rs. 170.68 lakhs to the 

rroducers of 7S films. 

With a view to giving relief 10 the film 
industry, particularly those producing low 
budget language films, the duty structure 

on exposcd cinematograph films was reo 

vised with effect from 1-3·1969. In the 
case of films in black and white, the first 
12 prints of each film cleared wilhin 12 
months immediately following the month 

of certification were comrletely exempted 
from duty. Relief ~r ir.  from 1· 2 paise 
to 30 pai!;c pcr metre was given iii rc:;\pect 
of the higher slahs. All the rrints e\cllred 
after 12 months immediately following the 

month of c"rtificntion Were c'.lmllietely 

exempted from duty. I n the case of coloured 
films t he rates were gmerally i ncrenscd but 
a relief of 2·4 paise to 6 ~i  per metrs 

was given in the case of the first 8 prints 

of every picture. With effect from 27·6·1969 
relief varying from 6 to 60 raise per metre 
was given in the higher slabs. All prints 
of each film cleared after 12 months imme· 
diately following the month of certification 

w~r  completely exemrtcd from duty. Two 
statements showing the rates of duty on 
exposed cinematograph films in force from 

1·3·1967 to date arc laid on the Table of he 

House. [Placed ill Libra,y. See No. Lt· 
3465/70)' 

(c) Does not arise. 

TOBACCO CULTIVATION IN GUJARAT 

9231. SHRI K. N. PANDEY : Will 
the Minister of FINANCE be pleased h) 

state : 

(a> the areas in Gujarat State brought 

under tobacco cultivation durinl the yerr 
1969; and 

(b) the production of tobacco in . his 
area durina thet period and the total amoun! 
of excise duty realised therefrom? 




